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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A.NO.211 ef 1995,

Retwaan

smt, Venkataratramma .

And

Dated: 28,8.1995.

Applicant

1. The Chief Pest Mast~r Ceneral, A.P.Circle, Dak sadan, Abids, Hyd.

2, The cenier Supsrintendent, RM3, 'Y'

Cceunsel fer the Applicant

Sri. K.SudhakaT’RQddy

Divisiea, Vijayawads.

Respandents

ceuns=l fer the Respendents : Sri. N.R.Davareaj, Sr. CGsC.

P Rat o W W

pen'ble Mr. A.B.Gerthi, Administratjive Member




0.,ANo,211/95 Date of Order: 28,8,95

X As per ton'ble Shri A,B.Gorthi, Member .(Admn.) X

The applicant is the widow of late Sri V.Venkateswara Rac
who expired on 22,9.93 while working as L.S.G; S5.,A,, RM,B.
Vijayawada, The applicant states that hé%?%ﬂ%?“%on Sri V.
Srirama Krishna Rao, iS aged 16 years her request for fapmily
pension and other pensionary benefits due to her as the widow
of the late employee was rejected by the respbndents on the
ground thaqshe was not the lawfully wedded wife of late Sri
V.Venkateswara Rao, Hence this OA is filed praying that| the
impugned order dated 10.11.84 of the Senior Spperintendelt
RMS, Vijayawada be set adise and that the respondents be
directed to pay her family pension and all other pensionary

benefits due to her on the death of her husband.

2. , The applicant states that the firsﬁ wife of the
employee died on 20,8.76. In support of her céntention a
certificate of death issued by the Registrar of births and
deaths, Municipal Corporation, vijayawada dated 12.7,94 |18

annexed to the OA, It is further contended that the employee

declared her only son Sri v.Srirama Krishna Rao.  __ Jas

the nominee for receiving the benefits under the Centra |

Government employees Group Insurance Scheme,

3, The respondents strongly refuted the claim of |[the

applicant, &ccording to them the first wife of the applicant

died only on 20,.12,93 and as guch the applicant, even if

. Tjymarried to the employeé canndt be_c0psidered to be ¢
: . : a
lawfully wedded wife of the applicant; af Suchémarriagu

would be during the subsistance of the first marriage.
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4, The respondenta have shown me the relevant ser
record, It is seen therein that the applicant himself
addressed a letter to the Head Record Officer, RMS,

Vijayawada on 2,5,91 particulars of wnich read as under

"Sir,
Sub - Family Members - Reg,
I submit that my first wife (Vlz )
V.Satyavathi expired in the year 1978, She
is not having any children at the time of
her death. Thereafter I married Smt. V.Venkat:
ratnamma. The details of her children are
as follows,
V.kajeswari -~ DOB - 16 12 66
This is for fowour of information Sir",
5.  From the above, it is evident the vé;sion of t

employee (V;Venkateswara Rao) was that his first wife
expired in 1978, This is contrary to the ve;sion of th
applicant that the first W1fe died on 20.8, 76 This is
at variance from the wersion given by the re5pondents £
the first wife of the applicant died ¢n 1993. It can
further bé seen that the applicant himself declared

V.Rajeswari as the'daughter begotten from the second wil

and ythat her (the daughter's) date of birth is 16,12.6

If the employee had married the applicant after the expi

of his first wife in 1978, the birth of thé daughter on
16,12,66 could not have been during the wedlock with th

second wife,

6. Although strong reliance 1iS pléced by the lea
counsel for the applicant on the de@th certificate issy
by the Registrar of Birtns and Dealhs to the effect ths
Smt V,5atyavathi (the first wife of,the-appiicant) d ied
20.8.76, it is to be noted that the certificate itself

shows that the record of such date was made not at or
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Chief pest Master Genersl, A.P.Circle, Dak Sadam, Abids,Hyd.

Senier| Superimtendent, RMS, 8Y' Divisien, vijayawada.

cepy tl

cepy te
cepy t

sri. K.Sudhakar Reddy, advecate, CAT, Hyd.

Sri. N.R.Devarai, Sr. COSC. CAT. Hvd.
Library, CAT, Hyd.
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about the time of the death, but in the yeér 1994,

Not much reliance can therefore be placed on the said
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doCument, - -« - : i .
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_ T - In view of the aforewstated circimstances of
the case, I find that there is nothlng on record to

conclus;eely eStabllSh firstly, the date of death of

= A

the first wife of the emp;oyee, andé secondﬂy the date

of applicant's marriage with the employee, | Untll and

unless the status of the applicant as the @awfully wedded

I am not in

position to direct the respondents to pay her family g
dnd outnel paElierico, :

wife of the late employee is establiShed,
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| .
applicant is the lawfully wedded wife of tﬁe employee,
\

the same has to be determined by a competent Civil Coy

after receiving evidence, if any, in this regard,
|
8, _ In the result, the OA is dismissed,

to the applicant to approach the appzdpria e court of

for a declaration that she is the lawfully wedded wife

|
lazte Sri Venkateswara Kao,

respondents can consider the eligibility of

for family pension and all other benefits,

9. A Mr.Sudkakar Reddy states that although the &
was nominated to receive the CGIS benefit,  the same w

not paid, This issue may be examined by t?e respondet

and necessary erders passed within two months from the

of communication of this order,

It is ¢

It is only theteafter,that

the applig
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date

10, NCo costs

_ : : jve.féﬂLngfX”1f5
’ ( A.B.GoRdHI ) |-

Member (Admn. )

Dated : 28th August, 1995

(' ictated in Open Court )
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TYPED BY CHECKIT, &7 4
.’ »
COMPARED RY APPROVET WY
CIN THE CENTRAL ADMINISTR TTVI TRTRUNAL
HYDERABAD BEMCH AT HYLTRARAD,
" HON'BLE MR. A.R, GORTHI, ATMINISTI2-
' TIVE MEMRBRER.
HOMN ' R
. CER.
ORPER/JUDGEMENT &
DATED: '.?rg)ﬂ 1995,
1M ) - - - - -

0.A.NO. 261G
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ITTFD AND INTERIM DIRECTIONS ‘ISSUED.
ALLOWED " *

DISPOSED OF WITH DIRECTIONS.
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DISMISSED AS WITHDRAWN.

SSED FOR DEFAULT. -

NO ORDER AS TO COSTS.
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